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Central Administratfve Tribunal
principal pench: New Delhi
oA No. 570/99
New Dethi, this the 42th day of October. 1999

Hon ble Shri S.R. Adiae, Vice-Chairman (A)
Hon ble Shri Kuldip Singh. member (J)

Qudhir Kumar s/0 Rammurtt,

smployed.as asstt in the

Armed Forces Headouarters Civil

Service Ministiry of Defence.

Presently on deputation to

central Vigilance Commission 2as

Section Officer .

...App!icant

( {n person)

Union of India throught

=Rl

Ministry of Defence,
e

™Y

nefence Segretary.
Ministiry of Defence

......

South Block, New Delhi.

3. Js (Trg) & C.A.O.,
Ministry of Defence.
C-1} Huitmentis, Dathousie Road,
New Delhi.

4, Sh. k.K, Tiwart, ACSO,
c/o JS (Trg) & C.A.O.,
Ministry of Defanc
c-11! Hutments,

Naw Dethi. ....Reepondents

(By Advocate! Shri S.M.Arif with Sh. Trilochan Rout ,
' departmenta! representative)

O R DE R (ORAL)

By Hon’ble Shri S.R. Adige, Vigce-Chairman (a)

1. App!icant impugns the respondents’ Select

List . dated 7.3.1888 (Annexure A-1) and also gaeks &
direction to respondents to pass a speaking order on his
Revision Petition dated 9.2.18899. Cost has also heen

orayed for by the applicant.
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2. o We have heard the applicent, ghri Sudhir

Kumar, who i preeent in person and reepondente’ counsel

Shri Q. Mohd. Arif.

2. - Qur _attention has been “invited te the
Tribunal’s order dated 50 11.1992 (Annexure R-11) 0N T
256/85 (M.G. Ransal & Qrs. VS. Union of India & Ors),
and i1 s stated oON pbehal f of respondeets that pursuant

to the aforesalid order, all the aslect lists right from

1988 onwards are heing reviewed.

4. In reepondents’ reply to the na, filed on
Q.,7.1984, it has been stated that reapondents had
reviewed the celect lists upto 1983, Shri Arif states

that further progress has been made in this direction

: neiy o=

and as of today respondents have reviewed the select

fist upto 1895. He further states that the select fist
for the year 1998, which the applicant has impugned in
this DA, will ee reviewed and appropriate orders will be
paszsed by 21et December. 1999 positively.

5. Noting this siatement made by Shri Arif,
couese! for respondents upoh ingstructions from Shri
Trilochan Routl, Deparimental representative who 18
présent in the court, we dispose of this OA with a
direction tihat whatever consequential henefits are

admissible to the appticant pursuant to such review
should be -made available to him as expeditiously as

posséb}e,thereafter. //1/
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{f upon completion of the review and orders

8. tetl
passed by respondents thereon, any grievance still
survives,%t will be open to the app!icant to agitate the

©Q

same through appropriate original prcgeedin-s in

advised.

O

accordance with taw, if s

pursuant to the review, respondents should

~J

also dispose of app!icant’s Revigion Petition dated
g 2.1988 by a speakingd order, in accordance with law,

vinder intimation to him.
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stands disposed of according!y.
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A

(kuldip Singh)
Member (J)
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